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ORDER

CP No.1401 / I&BP/NCLT/MB/MA[ 20y

First Call : Pass Over, file filing consent terms.

Second Call : On the withdrawal memo filed by the Petitioner Counsel, this Company

Petition is hereby dismissed on the consent terms arrived at between the parties.

sd/- t-_
V. NALLASENAPATHY
Member (Technical)

B. S. V. PRAKASH KLIMAR
Member oudicial)

Encl: Consent terms.
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL'

BENCH, AT MUMBAI

IN THE MATER OF THE INSOLVENCY AI\D BANKRUPTCY CODE'

2016

COMPANY PETITION NO. I4O1 OF 2017

In the mrtter of

LIC HOUSING FINANCE LTD. ... APPLICANT

vs.

DBREALTYLTD. .'' RESPONDENT

CONSENT TERMS

l) The Applicant ad the RespoDdent have agreed to settle the disputes

between them amicably. The Respondent admits and acknowledges its

liability of R5. 39,34,42,9931' (thirty Nine Crores Thirty Four Lakhs

Fony Two Thousand Nine Hundred and Ninety Thrce Rupees) The

parties to the present Petition have enteled into a Debt Settlement

Agreement dated 16.10.20l? and the settlement has been reached as

per thc terms of the said Agrcement. Copy of Debt Settlement

Agreement dated 16.102017 is affrcxed hereto and marked as

Annexure.l.

The Applicant, on the basis ofthe above reprEsentations and wananties

provided by the Respondent, seeks liberty to withdraw the present

Petition.

3) It is humbly submitted that the present withdrawal of Insolvency

Petition shall not prejudice the right of the Applicant in pursuing any

present or future liability arising from the traosactions entered into with

the Respondent.

Dated this 16'h day of October, 2017

C,"^r"'
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[-"
the Applicant

HVS Legal

For th

ot-

Negan & Himayatullah dent

r



Awueeuee' I

DATED THIS I6TH DAY OF OCTOBER' 2OI7

BETWEEN

M/S. DB REALTY LIMTIEI)

AND

LIC HOUSING FINANCE LIMITEI)

DEBT SETTLEMENT AGREEMENT
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t,EB't SE'I'TI-!]MT]NT AGREEMEN'T

This Debt Scttlement Agreeme[t ('This Debt Set'lcment Agreemenl") is entered rnto at

Mumbai on rhrsI da1 ofocroher.20l?

BOTWEEN
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M/s. DB Rerlty LiBiaed, a company incorporated uoder the Companies Act, 1956, having CIN

No L70200MH2O07PLCI668I8 & its registered office at DB House' Cen A.K. Vaidya Marg,

Goregaon (East), Mumbai-40o 063, acting thrcugh its authorised signatory Mr. AsifBalwa, duly

authorized by a resolution passed in the meethg of Bosrd of Dit€ctoN held on l3s October,

201? (annexed hereto as Anlelure 'A') (hcreinafler called "the Debtor", which expression

shall unless it be repugnant to the context or meaning lhereof be deemed to mean and include its

successors and pernitted assigns) ofthis Orc Pad;

AND

LIC HOUSING rINANCE LIMITED, a company rEgistered uoder the Comparies Act, 1956

ard having CIN NOU65922NH t g8gPTCO52257 &its r€gistered office at the Bombay Life

Building, 2d Floor, 45147, Veer Nariman Road, Mumbai 400 001 and having is

at'Jervan Prakash' Building,4d Floor, sir P.M' Road, Mrunbai 400001 acting

lce
l^'

through C

Natraj, its authorized sigrntory (hereinaftcr referred to as "the creditor" which cxpression shall

II. WHEREAS, the Debtor defaulted h its rcpaymeot of the Term loan provided by the

Creditor from 31.01.20t6 onwards and therefore, the Creditor was constrained to initiate

insolvency proceedings against the Dcbtor b€forc thc National Company Law Tribunal,

Mumbai by way ofCompany Petition No.l40lof20l7;aod

WHEREAS, the Debtor acknowledges an outstanding liability of Rs.39,34,42,9931-

(Thirty Nine Crores Thirty Four Lakhs Fony Two Thousand Nine Hundred and Ninety

2017 ("the Debt') towards r and vide its

Ilt

Three Rupees)

-lt

a
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unless repugnant to the context or mcaniog thereof, mean and include its successors and assigns) ," .

of rhe other pa!t. 'b..

L WHEREAS, at the request of the Debtor by way of its Loan Application dated \ 'r'-

14.12,2009, the Cr€ditor had agreed to sanction the Term Loan upto Rs. 200'00,00'000i-

(Rupees Two Hrmdred Crores Only)ro the D€btor in terms ofthe Loan Offer Lener dated

25.02.2010 as modified from time to dmeand duly accepted by the Debtor, subject ro the

terms and conditions specifrcally contained in the Loan Ageement dated 04.03.2010 and

the Letters dated 23. I I .20 I 3 and 27.04.201 5; and



IV

VI

l.l

lener dated 09.10.2017, the Debtor has sought to rcschedule the terms of Repayment of

the outstanding amoutrt to the Creditor; and

WHEREAS, based on the representations msde by lhe Creditor towads repayment of

the Dcbt, thc Crcditor intends to withdraw the Company PetitionNo.CPl4ol/2ol7 of

2017; and

\ryHEREAS, the Debtor wishes to s€ttle lhc Debt in firll in accordance with the terms of

this Debt Settlemert Agreement; aod

WHEREAS, the Debtor and fte Creditor desire that the terms of the settlement may be

recorded in writing, and the said recordal shall be constued to ovenide and replace all

existing ageements between th€m !o the exGnt set out hcreinunder'

I ACKNOWLEDGEMENT OF DEBT

The Debtor agrees and acknowledgcs tlEt it is indebted to the Creditor in the full the

outstanding principal amount of Rs. 39,34,42,993/- (Thirty Nine Crores Thirty Four

Lakhs Forty Two Thousand Nine Hundred and Ninety Ttree Rupees) as on 3l't October

2017 together with intercst thereon at the rate of 13.20% p.a., as computed in Annexure

1.2. lt is expressly understood and agreed upon by and between the Parti€s that the amount by

which the Debtor is indebted to the Cr€ditor as stated in Clause l.l above is on account

of arrears of the crpdit facilitics given by the Credilor to the Debtor as natrated in the

recitals to this Debt Settlement Agre€me .

The Parties also agree that the Creditor will be entitled to all such securities tbr the

repayment ofthe Debt as it was entitled to under the agreements

to this Debt Settlement Agreement.

res pnor

1.3

between
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NOW, THEREFORE, in consideration of the mutual covenants and promises made by

the parties hereto, the Debtor and the Creditor (hereinafter idividually referred to as "Psrty"

-and 
collectively refened to as "the P.rlies") covenant and agre€ as follows:



I.4

't.5

The Cr€ditor shall, within a period of30 days from the exeoution ofthis Debt Settlement

Agreement, withdnw the p€tition ltled by it beforc the Hon'ble National Company Law

Tribunal, Mumbai Bcnch, b€ing Company Pelition No.CPl40l20l7 However, the saJne

shall IIot be construed by either Pany as affecting the Debtor's liability under this Debt

Settlement Ageement.

The Debtor undertakes to notiry:

1.5.1. tvrls Esteem Prop€nies Pfl Ltd, a compa[y incorporated uoder the provisions of

the Companies Act, 1956, having its addrcss at DB House, Gen A K Vaidya

Marg, Goregaon (East), Mumbai400 063;

1.5.2. Vilod K. Goe[ka" Director of the Debtor, having address at Karmayog, 6s Floor,

Plot No. I l, N.S. Road No. 6, Hatkesk Society, Juhu Schem€, Munbai ' 400049;

1.5.3. Shahid Balwa, Director of the Debtor, having is ad&ess at Aliya Manor, Behind

Almeida Park, Bandra West, Mumbai - 400050.

(hereinafter referred to as "surctics'), who have acted as the sueties for the credit

facilities availed by the Debtor, as to the terms of this Debt Settlement Agre€ment The

Debtor also undertakes to obtain a No'Objection Certificate ftom each of the Sueties

within seven (7) days of the execution of this Debt Settlement Agreement indicating that

the terms of this Debt Settlement Agrcement ale acceptable to them and are

acknowledged by them.

SETTLEMENT TER]I{S

The Creditor agrees to accept from the Debtor, payment of pdncipal amount of Rs'

39,34,42,993/- (Thirty Nine Crores Thirty Four lalhs Fony Two Thousand Nine

Hundred and Ninety Three Rup€es) as on 3l{ October 2017, together with interest

thereon at the ratc of 13.2070 P,a.

The Debtor is hereby stipulated to repay the Debt by equated monthly instalments of Rs'

1,24,50,000/-(One Crore Twenty FouI Lakhs Fifty Thousaod only) inclusive of TDS The

equated monthly instalraents shalt be paidin accordanc. with the schedule attached hereto

as Schedule I ("the P.ymeDt Schcdulc'). However, the Debtor is entitled to make

same shall

2.2

cI

payments over and above amount stipulated

Page 4 of 9
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accordingly be adjusted from the principal amount.The Debtor shall submit the mS

certificate to the Creditor within 7 days from the date of deposit ofTax.

2.3 The Debtor has issued Cheque dated 146 October,2OlT beaing No. 057520 drawn on

Oriental Bank of Commerce, Goregaon (E), fol atr amount of Rs.2.50 Crores as ilitial

payment towards the Debt. The Debto. has also given Post Dated cheques, bearing

Cheque Nos. as recorded in the Schedule l,to the Crcditor P or to execution of this

Agreement. However, the Debtor agrees to r€place the cheques in case TDS Rates vary or

alter as declared by the Government of lodia fol every financial year'

3. TIME IS OF ESSENCE

The Padies agrce and acknowledge lhat time is of essence with regard to the Debt

Settlement Paymenls. Il is hereby slipulated that the Debt shall be discharged by the

Debtor within the period mentioncd in this Debt Settlement Agreement'

,t. NO MODIFICATION UNLESS IN WRITING

No modification of this Debt Settlement Ag€emcnt shall be valid unless in writing and

agreed upon by both the Parties.

5. APPLICATION OT INDENTURE OF MORTGAGE DATED O4.O3.2OIO

Nothing contaircd in this Debt Settlement Agreement shall affect the rights of the

Mortgagee, IDBI Trusteeship Services Ltd., under the Indentue of Mortgage dated

04.03.2010.

'- 6. DEFAULT

6.1. It is expressly understood by and between the Parties that in case the Debtor commits a

default in the payment of any orc insblme[t in accordance with Clause 2 or fails to

adhere to any condition of this Debt Scttleme[t Agreement, and the same is not reclified'i, .

*ittin u p"riod of*H-g working days, then the present Debt S"ttl"."nt ee.e"r"nt ('.

shall be frustrated and therefore be liablc to be rendered null and void at the instance of

the Creditor. In the event ofsuch a default, the Iiability ofthe De

in accordance to the Loan A 04.03.2010 ffi""""'
\0..''rti'-'..--- 
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6.2 ln the event any Applicatiol under the Insolvency and Bankruptcy Code,2016 and/ or

any Winding Up Petition utder the Companies Act, 2013 is admitted agair$t the Debtor'

the liability of the Debtor towalds the Creditor shall be computed in accordance with the

Loan Agreement dated 04.03,2010.

FURTHER ASSURANCES

The Parties shall make any firther assurances as may be necessaly to implement and

carry out the intent of this Debt Settlement Agreement The Parties represent that the

persons executing this Debt Settlement Ageement on each of their behalf are duly

authorized to do so, and neither Pany shall challenge this Debt Settlement Agrcement on

the ground that it was executed by a person not authorized to do so'

8. JURISDICTION

This Debt S€ttlement Agreementshall be govemed by and construed in all respccts with

Indian laws and any matter or issues arising hereundcr or any dispute hereurder shall' at

the optior/ discretion of the Creditor, be subject to jurisdiction of the Courts of tlre Ci(y

of Mumbai, India-

9. SAVING

Debt Settlement

Page 6 o( 9

1.

This Debt Settlement Agre€ment, upon its execution, shall coostitute the entire

uodeNtalding betwcen the panies in relation to the crcdit fscilities availed by the Debtor

from the Creditor. Ho\f,ever, th€ tems of the Loan Offer Letter dated 14 12 2009' Loan

Agreement daled 04.03.2010, Demand Promissory Notc dated 08 03'2010' lndenture of

Mo(gage dated 04.03.2010, l,€tter of Continuity dated 04 03 2010, Le(er of Continuing

GuaBntees of M.r. Vinod K. Goenka dated 04'03'2010, Mr' Shahid Balwa dated

04.03.2010andEsteeemPrope.tiesLtdDated04'03'2010'EscrowAgreementdated

04.03.2010, Security Trustee Age€ment dated 04 03'2010' Declarations

dated04.O3.20lo, Undcrtaking rlate'd M032010 ald l'€tters dated 23 ll20l] and

27.04.2015 shall cootinue to remain valid and binding between the Panies insofar as they

are not inconsistent with anl'fhiog written hercin, and the sarne are incorporated in this



Net AmountGross
amount

TDSBank
Name

Cheoue
NqNo.

Sr. Date

2,50,00,00057520 2.50,00,000I 14.10,2017 orierltal
Bank of

Commerce
12,044,7 ),212,450,000 405,288Oriental

Bank of
Commerce

396,051 t2,053,94912,450,000O!iental
Bank of

Commerce

574843 01.01.20t 8

12,063,28712,450,000 386,7 t3574854 01.02.2018 Oriental
Bank of

Commerce
377,271 12,012,72912,450,000Oriental

Bank of
Commerce

574865 01.03.20r 8

t2,082,27412,450,000 367,726Oriental
Bank ol

Commerce

574816 01.04.2018

358,076 12,09t,92412,450.000Oriental
Bank of

Commerce

574887 01.05.2018

12,101,68012,450,000 348,320Oriental
Bank of

Commerce

8 01.06.2018

338,457 12,111,54312,450,00057490Oriental
Bank of

Commerce

9 0l.07.2018

t2,t2t,515328,4855749t 12,450,000Oriental
Bank of

Commetce

l0 01.08.2018

12,13t,597318,40312,450,000Oriental
Bank of

Commerce

5't 492ll 01.09.2018

12,141,790308,21012,450,000Oriental
Bank of

Commerce

t2 0l.10.2018

12,t52,094297,90657 494 12,450,000Oriental
Bank of

Commerce

ll 0l.l L2018

12.t62,5t2287,48812,450,000Oriertal
Bank of

Commerce

5749601.12.201814.

276,955 t2,173,04557497 12,450,000Oriental
Bank of

Commerce

t5.

t2,183,693266,30712,450,000Oriental
Bank of

Commerce

574980t.02.2019t6

t2,194,459255,54t57499 12,450,000Oriental
Bank of

Commerce

01.03.2019

r2,450,000 244,657 12,205,343

zimN
Oriental
Bark of

Commerce

t8. 01.04.20t9

SCHEDULE I _ THE PAYMENT SCHEDULE

I€

Cl

7 o(9

574830t.t2.2017

57 489

57493

01.01.2019

17.

utpi
[.a,



12,2t6,347233,6s312,450,000Oriental
Bank of
Commerce

57501l9 0r.05.2019

222,528 t2,221,47212,450,000Oriental
Bank of

Commerce

5750220 01.06.2019

12,238,7192tt,28l12,450,000Oriental
Bank of

Commerce

57 50101.07.2019

12,250,090199,91012,450,00057 50401.08.2019 Oriental
Ba* of

Commerce

22

188,414 t2,261,58612,450,00057505Oriental
Bank of

Commerce

23

t76,792 t2,271,20812,4s0,00057 506Oriental
Bgnk of

Commerce

24 01.10.2019

12,284,959165,0415',1507 12,450,000Oriental
Bank of

Commerce

25. 0l.l r.2019

t53,162 t2,296,81812,450,000575080t.12.2019 O ental
Bank of

Commerce

26.

t4t,r52 12,308,84812,4s0,0005750901.01.2020 Oriental
Bank ol

Commerce

27

12,320,991t29,00912,450,000Orienul
Bank of

Commerce

575100t.02.202028

12,333,267t16,73312,450,0005751IOriental
Bank of

Commerce

29 0t.03.2020

12,34s,678104,32257 51,2 12,450,000Oriental
Bank of

Commerce

01.04.2020

t2,358,2259t,77512,450,00051513Oriental
Bank of

Commerce

01.05.2020

t2,370,91079,090r2,450,000575t4Oriental
Bank of

Commerce

32. 0t.06.2020

12,381,73666,26412,450,000Oriental
Bank of

Commerce

01.01.2020ll

12,796,70212,450,00057516Oriental
Bank of

Commerce

34 01.08.2020

12,409,81040,19057517Oriental
Bank of

Commerce

35 0t.09.2020

12,423,06326,93'l12,450,00057518Oriental
Ba* of

Commerce

01.10.2020

r 1 s',ts5',1519

N
t2,442,245Oriental

Bank of
L omrnffce

0l.l 1.2020

i:

l6

Page 8 of 9
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0 r.09.2019

30.

31,

57515

53,298

12,450,000

12,428,707
11.



N WITNESS WHEREOF, each of lhe Parties has executed this Debt Settlement

Agreement, both Padies by its duly authorized ofticer, as ofthe day aod year set forth below'

For [rs. DB Realty Limited (the Debtor)

fJ
5ctol)(D tr

JAq Qo LN kt
Authorised signatory

Asif Balwa

For LIC Housing Finance Limited (the Creditor)

FfiUCHOI,SING LTD,

Sigflalory

Authorised signatory

C-NatrrJ- Srrlc-".r'( 0'.,-*'

Witnesses:

L / lo4AraHe-b /J,ra>iuuurl
gacwtt ('hrc*t2.

D,*. /6'lo zotT

Pa8e 9 of 9



ANNEXURE A

CERTIFIED TRUE COPY OF THE CIRCULAR RESOLUTION PASSED BY THE
BOARD OF DIRECTORS OF D B R.EALTY LIMITED ON OCTOBER 13, 2OI7

AUTTIORJTY TO MR. ASIF BALWA T9 REPRESENT THE COMPANY BEFORE

IION, NATIONAL COMPANY LAW TRIBUNAL. MUMBAI TO FILE CONSE.NT

TERMS FOR SETTLEMENT WITH LIC HOUSINC FINANCE LT.D. C'LENDER)

AGAINST CORPORAIE INSOLYENCY RESOLUTION PROCESS INITIATED BY
,THE LENDER:

"RESOLVED THAT io connection with corporate insolvency resolution process initiated by

LIC Housing Finarce Ltd, ("Lerder") at National Compary kw Tlibunal, Mumbai for recovery

of their outsts[ding principlc loan of Rs, 30,63 crores and iltcrest thereon, Mr. Asif Balwa,

Authorised Pe$o[ ofthe Company be and is hcnby suthorized to finalise, sign and file Consent

Tems for setllement with the Lender atld sign, execute, deliver, verify, affirm, declare and

submit post dated cheques in terms with thc Conscnt Terms and sign all such other or further

agreements, documen8, papers and writings as may bc considered necessary or desirable for and

oo behalf of the Company and the Common se8l, if required, be allixed on any of the

documents, in the presence of any of the Directols 8nd ths sane shall bc countenigned by Mr.

Asif Balwa, authorized signatory."

Certified True Copy

ForDBRealfyLimited

l)ireclor

I

o
MUMBA

I I lutll urml
r..i.alt.:lBtrr!.,&.,Al(V.ilyr,!tri,Grtlerl!.d.itriu''063'Ilr91{2'41)7706{tr'F&91'2228'15550/?B'21567

E{ri: rt@o+G.'I ' Ye tr 6't*'o'
cll: L7oar&ef,rrf,-c1s0l8

-

. ., _-l---.



ANNEXURE B

Prln- Lo.n to b! p.ij 1.36 mo.thr

ot.t2.2ol7 36,a4,42,991

01-01-2018 36,00,45,866

01,02,2018 35,15,56,370

0\ -01-2014 34,29,7 3.490
01-04-2018 33,42,95,199

o1-05-20la 32,5!,2:!,457
o1{6-2018 31,56,54,215

ol-o7-201a ao,76,a7,4L1
01{8'2018 29,86,21,973

01{9-2018 28,94,56,414
01-10-2018. 28,01,90,839
o1-11-2018 27,08,22,939
01,12.201E 26,13,51,991

o1-01-2019 25,17,76,863

o1-02-2019 24,20,96,40t
01.03.2019 23,2t,09,459
0r44.2019 22,24,14,873

01-05-2019 21,24,11,437

01,06-2019 20,22,97,962

0147 -ZO!9 79.20.7 3.240
01-08-2019 18,17,36,046

01-09-2019 17,12.85,142

01,10,2019 16,07,19,279

0r-11,2019 1S,00,37,191

01-12-2019 13,92,37,600

re,ar,rzpgr in .o.
1!,20X p.

!6 month3

1,24,49,823 tu-Crr
1,2rt,50,000

s. No.

1

2

:t

5

6

7

8

9

10

tt
t2
l3
1a

15

16

t7
18

19

20

2L

77

73

71

25

Prin.io.l

lrter.sl aMl nep.vment Cl.8.l. los
B C O=C-l t-A'O
40,s2,873 t,2d5q0oo i 83,97,127' 36,00,4s,666 ,
39,60,505 r,24,50,000 , 84,89,495 35,19,56,170 ,
38,67,I20 1,2,1,50,000 85,82,880 14,29,73,490

31 ,1271a |,24.5O,OOO I eA:tr .ZSZ tt,tZ,SA,*S '
36,77,258 1,2i,sqooo a1J2,747' 1i,55,23,451'
35,80,758 1,24,50,000 88,69,242 !1,66,54,215

3r,gr,rso r,zr,so,9oo I gg,6a,au l s,a7,a11',

33,84,562 1,24,50,000 90,6!1438 29,86'21973 .
32.84,842 1,2a,50,000 91,65,158 28,9{,56,814

11,84,025 1,24,5O,OOO 92:65,915 Z8,Ol,gO,S3g'

10.82,099 1,2a,50,00o 91,61,90t 17,04,22.939

zg,u g,osz r,zr,so,ooo I ga,70,948 25,11,57,ss7'.
28.74,872 1.24.50,000 95,75,12E 25,17,76,863

27,69,5a5 1,24,50,000 96,80,455 24,20,96,408

26,61,050 1,24,50,000 97,86,9a0 23,23,09,469'
25,55,404 1,2450,U)0. 98.94.596 22,24.14,473.
24,46,564 1,24,50,000 i t,OO.03,436 21.24,1L,137 ,
23,36,526 1,24,5o,UOOr ,-07,73,474 70,22,97,962

zz,zs,ztg \iq.so,t'oo, 1,02,24,722 lg,2o,7r,24o'
21,12,806 1,Za,50,nOO 1,03,17,194 18,17,36,046

re,ss,osu r,il,so,ooo 1 1,04,50,903 I 17,12'85'142 '
1E,84,117 1,24,50,000 1,05.65,863 16,07,19,279

I rr,ez,grz r,zl,so,oo ll,oo,ai,oss i rs,oo,riJgr '
16,50,409 1,2a,5O,OOO r,OrBi,Sgr rr,gZ,rl,OOO'
15,31,614 1,24,50,4!0 I r,og,rs,:se I rz,gr,rg,zu '

26 o1{1-2020
27 01-02-2020-
28 01.03-2020
29 0t-04-2020
30 01,05-2020
31 01-06-2020

32 0r-07-2020
33 01{8-2020
34 01-09-2020

35 0t-10-2020
36 01-11-2020

11,77,40,7 75

10,61,20,813

9,48,18,142

8,34,31,361

7,18,99,106

10x
4.05,247

3,96,050
3,A6,11,2

3,71,21r
3,67,126
3,58,076

3,48,320

3,38,456

3,24,444
3!18,402

3,08,210

7,97,905
2,E1,441

2,76,955
2,66,106

2,55,540
7,44,656
2,33,651

2,22,578
2,11,281

1,99,910

1,88,414

7.16,791
1,65,041

1,53,161

1,41,151

1,29,009

1,16,r33
7,U,122

9t,174
79,089

66,264
s3,298

40,139

26,936

13,538

4,84,52,636 5,32,979
3,65,35,615 4,01,892

2,44,A?,507 2,69,463
1,23,06,870 1,35,376

1,24,50,000 1,19,17,021

6,02,39,995

4,84,52,535

3,6!,!5,615
2.44,41,5O7

1,23,05,870
1,2!,50,000
1,24,50,000

L.21,06,410

(,t
..: 

"r,r..:..:l

t,20,44,113
1,20,53,950

t,zo,61,|aa
7,20,72.129

r,?0,8?,774
1,20,91,924

1,21,01,580

7,21,71,544

1,21,21,516

1,21,31,598

r,2r,4\190
1,21,52,095

t,2t,62,5L
L,2r,13,045
1,21,83,694

1,21,921,460

t.22.O5,344

7,77,76,117

t.22,21,472

1,72,1A,119

1,22,50,090

1,22,61,586

t,27,71,749
1,22,04,959

t,22,96,419
1,23,08,849

r,23,20,991
t,2r,3r,261
1,2a,45,57A

\2!,54,226
t,2a.70,911
1,21,83,7r6
t,23,96,702
1,24,09,811

t,24,lJ.064
7,24,24,7O4

1,24,50,000 1,10,3t-489,
1,11,59,912t,24,50,000

1,24,50,000 7,12,82,677
1,24.50,000 1,14,06,780

1,16,59,110

1,24,50,000 1,77.81,360

1,20,48,108

1,21,8!,617
1,24,42.245 1



PRINCIPAL OUTSTA

Total Outstanding by Oct 31,2017

Less) Upfront Payment

Bal. Loan to be paid in 36 EMI

LATION

39,34,42,993
(2,s0,00,000)

36.84,42,993

,,:4 
"'''

30,53,O3,767Principal Outstanding
lnterest(Gross) 8,7L,39,226

39,54,675Feb-16

March-16 42,27,4L2

April-16 40,91,043

42,27,4L2May-16

40,97,043
42,27,4!2J u ly-L6

42,27,472Aug-16

40,91,043Sep-16

42,27,4L2

40,97,O43Nov-15

42,27,412Dec-16

42,27,412Jan-77

38,78,307F eb-77
42,27,477Mar-17
40,97,O43Apr-!7
42,27,4r2May-17
40,91,O43Jun-17

42,27,472Jul77
42,27,4L2Aug-17

40,91,043Sept-17

42,27,4r2Oct-17
39,34,42,993

Jun-16

Oct-16

Total

5
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GENERAL OF ATTORNEY

ALL MEN BY THESE PRESENTS THIS LIC HOUSING FINANCE LIMITED' a

company incotporatBd undqr the companlos Act, 1956 and havlng its registered ofiico

at'Bombay Life Bullding, 2d Floor,45 / 47, Veer Nariman Road' Fort' Mumbai - 40o

OO1" (hereinafter called the 'Compsny') doth horeby nomlnate' constltute and appoint

smt.SunitasharmatobctrugEndlaw'Ulattomoylnfactandatlawofthccompany

lrom to so long a8 Smt. Sunlte Sh8rma i! ths Msnaglng Dlroctor & Chief Executlve

officerofth6compBnytoacl'orandlnthonam€ofthecompanyorlnsmt.sunlta

SharmaownnamoandonbghallofthcComPany'todo'axecuteandP€rformallorany

of lhe following 8cts, deeds, matteG and lhings namely i

1. Tg l6t, mortgage, chargo, s6ll or othcrwisc disposo of any proporty of tho

either absglutely or conditionally and in such manner upon such terms

s ln all rospects as Smt. Slnita Sharma may think fit and to accoPt

or satEfsction tor lhe sams in cash or oth8rwise as Sml' Sunita Sharm

fit.

advanco for the purch8se of goods End othor articles requir€d lor th6

of the business of the Company uPon such torms as the said Managing

Dir€c1or & Chief Executlvs Officor may deem expodlent'

3. To purchaso or othcMso acqulro for tho company 8ny prop€rty' rights or

privileges whiqh the ComPany is ?uthcrized to acquira at such price and

gen€rally on such terms and conditions as Smt Sunita Sharma may think fit'

4. To enter into all 8uch nggotiations' agrsemants and contrads and relcind and

vary all Such contracls and execute all 8uch acls' deeds and things in th€ name

purpose

I
7
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and on behal, ot the Company as may be considered expedlent

5. To ask, dsmand, 6uo 
'or, 

ontorce payment of' recov€r and rec€lve ol and

z

p€rsons, CompaniEs and body / bodies Corporats in lndia ana etsewhergfiaflE I

to pay transter and delivor sums ol monoys' fund!' lntrrcsl divldcndr'8cbg 
'

rents, compensation dues, goods etfecls and things now or heroaffer to bQwiE 5

or payabl€ or belonging to the ComPany or to any concern' fi'm or Comfnyq i
lch the Company is or may heroafter bs int€r€sted or concem€d and s&

Pasa
or digchaEo for aam6,



7

To sign applicatlon forms. contrads, sgr'omonB' uansfgrs' acc6ptencas'

recsipt!, acquaintanc!8 or othu dlscharge for money paysbls to ths ComPsny

and torihe claim and d9msnd ot the Compsny and othor documenle'

ln the nam6 ot thr Companylto commence' lnstltute' prosscuts' onforce' defsnd'

answer. appear or opposo all actions and other legal procsedings and domands

touchlng any ot th6 matlo6 relating to the Company in whlah tho Company E or

may hsr€after bs inter$ted or concsrned 8nd 8l5o it thoughl fit by the said

Attomey to compromiss, rat€r lo arbitratlon absndon submit to judgmonl'

proceed to judgmgnt and exocu'tion or becomo non-gultgd in any such aclion or

proceeding a8 alorolald and to aocept service or noticas or procosses and t0

give sscurity or indEmnitias tor costs' to Pay monsy into court and to obtain

payment of monles lodged in Court to compound and allow time for Payment or

satistactlon of any debt due and of claims or demands by or against the

Company, and, also in conn€clion with 
'ny 

such proo€odlng3 or demrndt as

aforesald to r€tain, employ and remunorate advocates' sttomeys' vakils and

pl€ad6rs and 'othet and to slgn 8nd glve warrants' vakalatnamas and olher

necassary authorltles and such r€tainsr and aulhorlzatlon t'om timo to tlme and

pleasure to revoko and to give evidenc€ and put ln or tile any documenB and to

wilhdraw any documents and moneys from any Court'

8. To declsrs and afrrm 8ll plelnte, pritten stat6ments' appllcatione' petitions'

appoals, aflidavits and oth€r ncc6$ary ploading! and documonts ln tho nama ol

the Compsny or in the name of any conc€m' lirm or company in which the

Compsny ls or may hcr'aftcr bo lnterested or concomed' to aPpgar bcfors any

judge, magistrate or olh8r Courl or Tribunal including any b6nch ot the Company

Law Board empowBt€d by law to h€ar any suit or proceodings or 8ny other

onquiry r?lating to any matteF sonn6ct6d th€rewith'

9, To appsar bato,s lho R€gHrar or Sub Rsgistrar ot Assurancos and lo pr66ent

any de8ds, documsnt3 8nd ar3urancas tor regietratlon belor6 lhc Rcglstrar or

Sub Rsglstrar of As8urancs at Mumbai or elaewh€rc and to do all and

bo ngce$ary in that bohall and to admit sxscution gt all documents

the Company ln order to obteln registratlon th6roof'I
cdr n[ by



comply with the roquirsm€nE of any local law whlch in tho opinion of Smt'

Sunita Shstma shall bo ln thc lnlcrost of thg Company be nccoslary or oxPcdlent

to comPly with.

1 '1, To appolnt any Persons (wictior lncorpoGted or not) to accopt and hold ln Trust

tor the Company any pmpody belonging to lhe Company or in whioh lt 13

interested for any other pulposrs and tc ei6cuto and do all such deods and

things as m8y be rcqulrad ln rclation to any such truBt and to provido for thc

remun6ratlon of suqh Tru3to6 or Trustees'

12.Toincurlromtimetotimgsuchexpensegandtolayoutsuchsumsofmonoyas

may b€ deemed expadlent and proPer for tho Oftic€ oslablBhment worklns of

Compsny's and or lor imProving the businsss of the ComPany and for the

purposc ot lmProvlng, addlng to, altcrlng' repalrlng any propcrties lor tho tlmc

b6ing of the ComPanY.

13'Toinsur€End/orkooPinguredagainstlossordamagebywhatsoev€rr€asons

and in whatso6ver manner, for such Period and to such €xtent as may b€

' ' 'deqmed propor alltr#oy psrt ot tho capital assets snd any other movoable

prop€rty ofthE Company separatoly orjointly'

'14. To act on behalf of tho ComPany in all matteB relating to bankruPts and

insolvents.

15. To sign all chequos dtawn on behslf ol tho Company upon its bank6rs' to accept'

endoBs and negotiato all chcquos' warrants' billg of exchangs' Promlssory

. notes, drafrs and other negotiable instruments on behalf of ths company and to

' operata upon all bankin0 accounts of the Company whethor cunent' cash credit'

overdraff. loan account or oth€rwise'

'16, To enter into sny tendcr coniracl, acc6ptanc6 gtc and to gubmit offeG agalnsl

tsndotE with any Govrmment Departments' Stato aulhoriti€s' Municipaliti* and

otirer 6er*,GowmnHrl iPuuic or Pdvl$' lllstitrltions or Bodie3 or any p€nson'

flrm or ComPanY-

17.To sign any deed or othcr instrument ex6cutcd by tho Company lo which

Common 6eal o, tho Company is affixed as provided by Alticle 154 and ,l55 o'



sign all lotters and conducl all correspgndsnco that may bocome ngcrllary in

respect of the matters regarding whlch pow€6 havo b.on hqr.by confcmd.

19.To sign all cerlilicates ol share or shares in the Company lssued und€r the

Common Soal of th6 Company on account ot n6w l!su€3, spllttlng, conrolHallon

gr aharct or ln rcplaccmcnt ot lolt shars ccn[icatrs or othorwlso a8 prgvidod

under the Companios (l6suo of Share C€rtiflcats) Rules, 1960 and also to slgn all

endotEsm€nta on csdlflcatce ot shsr€8 ln lho Compsny, cntrlss ln ths rcghtor ot

members, transror r€gi8ter, rooister ol renow9d and dupllqate c€rtlficatas on

account of transt9r, traoEmlssion or mutation or any tharss'

20. To reprssenl thg Company and to vote at all meetings of shareholdors'

debenture holders, cr€dito6 o, other company'

2/1o aolhorze, empow6r or d€legat€ lrom time lo time and at any timo (with or

g.' without power3 ol suMelegation) lo any officer or offlcs6 or €mployaes lor th€

tlme boing ot the Compsny all or any of tho pow6€' authodtios and di3cr€tlon for

the tims belng v6slad ln th€ Managing Dkector by tho8o Presonts or by law or bv

, ' 'ildeipf {psociadiilrpfilha+compoyenby rpodal ro.olution o( sharcholdcrs or

Board subiecl to such restdcliom and condltlons, if any' as the Managing

Dlreclor may think fil and Proper-

22. To rati, and conlirm, on b€half ot the Comp'ny' in ths discr6tion of Smt Sunita

Sharma the acts, do€ds and things done, oxecuted and / or caused to tho

\
executed by any officer or otfic€rs of the Company, Prior lo his assuming charge

as thB Managlng Director & Chlef Executive Officer' if it is necessary to do so' in

' the interest oftho Company, notwithstanding that Smt Sunita Sharma would not

havs bsan lh. Maneolng Olrocior & Chlef Exscuuv€ Offlcar ot ths Company'

vifiEn 8uch ac-ts, dood! and thlngs rvould havc bcln donc 
'xcsutcd 

or c'utrd to

axcculcd.

AND GENERALLY !o.do 8ll ,cts, deodg, matiere 
'nd 

things 8nd to exord& 
'll

rights, powErs, authorize, duti€s and disorotlon 83 mey be uscful' ncolslEry or

expedi€nt for the purpose of these presents and thc ComPany hereby agrees

.nd undrrtakr! to ratify and conflrm Etl and whrtlocv'r th't th' lsld Atlomoy

lewrully do or csuso to be donc ln lhc pr€ml!3s by vlrtus ot th'se pro!'nts

cor;

.,ii.,
,ai"
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lT lS HEBEBY OECLARED that thc said Attomcy in oxqroblng tho powsrs

authorities heroby confenod on him shall contorm to tho regulatioN and

lN WTNESS WHEREOF thB Compsny has c8$6d its Common Ssal to bB

affixad hsreto at Mum6"; 16;" -d}!4stnLt^' : o 13

THIS COMMON SEAL OF THE ABOVE NAMED

LIC HOUSING FINANCE LIMITED IS AFFIXED

HERETO PURSUANT TO THE RESOLUNON

OF THE BOARO OF DIRECTORS PASSED

IN THAT BEHALF ON 1.' NOVEMBER 2013

IN PRESENCE OF

.I. SHRI JAGDISH CAPOOR
DIRECTOR

2. SHRI NITIN K JAGE
GENERAL MANAGER OAXATION) &

COMPANY SECRETARY

IDENTIFIED BY

MBA| - 400 00s.

Mr. Roby Joseph
MANAGER.
ii'i'ioGiirc rrr.nr'rcE LlMlrEo, coRPoRArE oFFlcE
ii'i itriiEiiiowEn. 'F PREMTSE, l3rhFLooR'
CUFFE PARADE,

xg*J,)t'--

ii!

R.9 RMArq
': '!l

g.!c. (lld!) LLA
AO/@,ltIE ]r(}l @uRr a

for the timo being imposed on or given to him by the Company'

PROVIDED ALWAYS th.t no poEon dtsllng with thr 3sld Attomcyt lhrll ba

concemgd to s66 or inqulrs whether Smt Sunita Sharma 18 or is not ading ln

accordanco with such regulations or dlrectlons committed by thc aaid Attomcy in

regard to sny 6c1, dsod or iGlrum€nt the 8ams shall' as b€tw6€n thc Company

and the pe6on or porsom dealing with the said Attomey b€ valld and blndlng on

the Company to all intents and putposes'

{



DATED THIS DAY OF OCTOBER,20IT

BETWEEN

M/s, DB Realty Limited,

LIC HOUSING FINANCE LIMITED

DEBT SETTLEMENT AGREEMENT

AND


